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their workers. p case they decide
to do %o, they should approach the
Government of India/State Govern-
ments/Union Territory Administra-
tiong from whom financial assistance
was taken for construction of houses,
for terms and conditions™.

(c) to (¢e). The DTC Boerd in
August, 1979 approved the proposal
for transier of membership rights of
the houses to their allottees subject to
certain conditions, but itself, review-
ed its earlier decision jn December,
1979 and expressed the view that the
transfer of ownership rights of the
houses to the occupants woulg gene.
rate gimilar demands from the allot-
tees of the houses in another colony
of the Corporation and also ‘'from
other employees which will be diffi-
cult to resist. Sinoe the facility of
housing accommodation for the em-
ployees wag actualy short and there
wag also no hope for making good
this shartage in the near future, the
Board decided that the deeision as al-
recdy taken in thig behalf be re-exa-
mined jn consultation with the Gov-
ernment and the matter may be
brought up agsin for consideration.

The advice of the Government in
the matter has already been conveyed
to the Corporation in May, 1880 and
the DTC Board has to re-consider the
matter, and later has to forward the
matter for approva]l of the Govern-
ment.

The question if implementataion
thereof will arise, after final decision
is takepn in the matter.

Low Percentage of Dectors and
Narses in MLP.

4386. DR. VASANT KUMAR PAN.
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether the percentage of
doctors and nurses to population in
Madhya Pradesh is low a5 compared
to other Stateg in the country;
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(b) it 30, what is the nationad
average of doctors and nurses to
population and the available percen-
tage of doctors and nurses {p popula-
tion in Madhya Pradesh; and

(c¢) whether thig percentage is gres-
sly inadequate in the backward
Districts of Madhya Pradesh?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (e). The
requisite information ig being collact-
ed gnd will be laid on thg Table of
the Sabha.
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